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 Per : S.K. MOHANTY 

 

Heard both sides. 

 2.  When the matter was called out, learned Advocate appearing for 

the respondent submitted that the issue arising out of the impugned order 

has already been resolved under the Sabka Vishwas (Legacy Dispute 

Resolution) Scheme, 2019 (SVLDRS4). Learned Authorized 

Representative appearing for Revenue has also conceded that the issue 

has already been settled and the Form SVLDRS-4 No. L301219SV300107 

to that effect has already been issued by the jurisdictional service tax 

authorities. Considering that dispute arising out of the present dispute has  
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already been resolved under the SVLDRS, we are of the view that the 

appeal filed by Revenue cannot be entertained. Accordingly, the appeal 

filed by Revenue is dismissed as infructuous. Cross-objection filed by the 

respondent stands disposed of. 

  

                 (Dictated and pronounced in the open court) 

 

  (S.K. Mohanty) 
     Member (Judicial) 

 
 

   (M.M. Parthiban) 
      Member (Technical) 

SM  

 


